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Shri Madhusudan Umedram 7avert . . Petitioner (s)
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5. To be referred to the Reporter of not? Q

3. Whether their i ordships wish 10 sc€ the fair copy of the Judgment?

4 Whether it needs to be circulated to other Benches of the Tribunal?
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Shri Madhusudan Umedram Zaveri,

A-2, 139 Vyas, Khadi,

Sultanpura Poad Baroda-!. : Applicant
Advocate: Mr.P.H.Pathak
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U1rect0r Directorate of

Opp.V.S.Hospital,
Ellisbridee. Ahmedabad-&
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ensus Operations,
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. Dy:Direcior of Census Operaiion,
Gitanjali Hall (Gujarat),
Kachlnya Patel Wadi, Sivabag, Baroda. : Respondents

JUDGMENT
OA/180/92

Date: (& -06-2000

Fer: Hon'ble Mr.P.C.Kannan : Member{J)
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Heard Mr.P.H.Pathak and Mis.P.S Safaya, learned counsel for both
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xure R-2 on a consolidated salary of Rs.1050/- per month for
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period of one year with effect from 8.3.91 subject to the provisions of

ggrieved with the action of the

after giving him one month's notice. The applicant has challenged the
c

notice of termination mainly on the ground that it is a clear case of

" 1otim ' At that mmors were
arbitrary of power to victimize the applicant and that his juniors were

atlowed to work.
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3. The respondents in their reply stated that due to decennial Census
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of temporary staff on a consolidated salary for attending to certain
work pertaining to 1991 Census. The entire work of the department

was purely temporary and the applicant was appointed on the basis of
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the services of the applicant may be terminated by giving one calendar

tan i writing olvesn tie during services under the
monin's noiice in wriling given at any time QUTIGE SCTVICES unGer uid

contract agreement (except during the tirst six months thereof) (clause

a3 ean a =

o = €nse n camn~a A
peiioa dina 101 a upcmu puirpose and around 1800 PErS0ils wel

a

emploved for tabulation work. The applicant jm’ned on 8.3.1991. At
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stated that his service was terminated in accordance with the terms and

applicant was not given one monti's noiice as required by the contract
t

niors were continued while the service of

of employm ent an
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applicant was discontinued with effect from 30.1.92. He, therefore,
h

submitted that the action of t

" .ll. v

the DI’OVISIOHS of ihe Constituiion a oniract Law .




period. The applicant is a retired Govt. servant and has been engaged
on a consolidated salary on contract basis. In terms of the contract,
the applicant is entitled to a ry of R5.1050/- per month and the
service of the applicant can be terminated by giving one calendar
month's noticc in writing given at any time during the service under

the agreement. The applicant was served with an order on 30.12.91
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PRERP G AP L S e AR Y T dated 27.1.1992
itself. The appiicant in para 5 O1 his letter @ 27.1.1992 (Annexuie
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1. In the circumstances, we reject the Contention
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with the terms and conditions of the contract.

6. We therefore hold that the OA 1s devoid of any merit and

accordingly dismissed. No ¢Os
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(M.P.Singh) (P.C.Kannan)
Member (A) Member (J)




